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,Appiicants 

,Ali are work,ing as Record Clerk in the 
offce of Controller of Defence Accounts 
(Army), Meerut Cantt, 

(By Advocat.e Sh. Yogesh Sharma) 
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Union of India through 
The Secretary 
Ministry of Defence 
Accounts Department. 
Govt., of India, South Block 
New Delhi. 

The Chief Controller of Defence Accounts 
West Block V, R.KPuram, New Delhi, 

3, The Dy, Controller of Defence Accounts (AN) 
Govt. of India, Meerut Cantt. (UP). 

(By Advocate Sh, D.S.Mahendru) 	
Respondents 

0 R D F P (ORAL) 

Shri Shanker Ra.iu, 

Heard the parties. 

2. Applicants who are Record Clerks in the off-ice of 

Controller of Defence Accounts have. .oght parity of pay 

scales with group t C y  employees of ot.her departments. 

OA 2414/2001 fiied by the applcants was disposed 

of at the admission stage on 13-9-2001 with t.he directions 

to the respondents to dispose of their pending 

representations and pass suitable orders. 

In compliance thereof when the order has not been 

passed;  MA for extension filed by the respondents was 

disposed of where one of the ground taken was that the 

matt.er  has been sent to the Ministry of Defence for •t.heir 

dc i S 1 on 

5,By an order dat.ed 16-1-2002 passed by the office 

of CDA;  it is intimated t.hat the matter being a policy 

matter which is to be decided by the Govt.. of India is 

tjnder considerat.ion at the appropriate level. 

6. Applicants impugn order dated 16-4-2002 passed by 

the Dy. 	CDA (AN) where the request of the applicants for 

parity of pay scales has been turned down on the ground that 

their representat.ions has been considered and it was 

intimated that this being a policy mat.t.er, t.he pay and 
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(Sarweshwar .ha) 
M€mher (A) 

/v i kas/ 

(Shanker Rau) 
Member (3) 

allowances of Record Clerks have been/are presently being 6)5  
regular -in accordance with the present policy and orders of 

the Govt. 	of India, However, it is not clear that any 

consideration has been made by the Ministry or a decision 

has been arrived thereafter. 

Learned counsel for the applicants Sh. 	Yogesh 

Sharma emphasizes that the order should he reasoned and 

should indicate that the same has been done after 

consideration by the Ministry of Defence, 

On the other hand learned counsel for the 

respondents Sb. D,S,Mahendru states that on perusal of the 

matter;  thoUgh directions were given to examine the mat.ter 

regarding py parity;  the Dy, CDA has only intimated the 

decisions of the Ministry of Defence;  but this has not been 

apparent andrefiect.ed from the order. 

ror the reasons given above, OA is partly 

allowed, 	Oider dated 16-4-2002 is set. aside, 	We direct 

respondent. 	o, 1 to consider the representations of the 

applicants fr parity of pay scales and pass and communicate 

a. detailed and reasoned order within a period of three 

months from the date of receipt of a copy of this order. No 

cnst,s. 


